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Unauthorised  Contraction of Shops  at 
National Highway No. 35 in West Bengal 

1942. SHRI  RAM  DEO  EHANDARI : 
Will the  Minister of  SURFACE TRANS 
PORT be pleased to state : 

(a) whether Government have laid down 
any guidelines for constructions along the 
national highways in the country; 

(b) whether Government are aware of 
the growing construction of unauthorised 
shops by unscrupulous elements at National 
Highway No. 35 at Bongaon city. District 
24 Parganas, West Bengal encroaching and 
forcibly occupying the land belonging to 
the residents of close vicinity; 

(.c) whether any action has been taken by 
the concerned authorities on the such forcible 
encroachment and unauthorised construction 
received from the affected people; if not, the 
reasons therefor; and 

(d) what steps Government propose to take 
to demolish such unauthorised shops 
immediately and restore the encroached land 
to their owners ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI TAGDTSH TYTLER) : (a) Yes, Sir. 

(b) to (d) The State Governments have 
been directed lo take appropriate action for 
removal of encroachments wherever taking 
place along National Highways including 
National Highway. No. 35 at Bongaon city, 
which is an unsuitable urban link. 

Private Sectors in Roard Construction 

1943. DR. NAUNIHAL SINGH : Will 
the Minister of SURFACE TRANSPORT 
be pleased to state : 

(a) whether Government are inviting pri 
vate sector to undertake road construction 
in India including maintenance and running 
of express ways, toll roads, toll bridges 
and other related activities; 

(b) if so. what are the details thereof and 
s'ens taken so far; 

(c) whether Government are also con-
sidering the foreign construction companies 
and NRI's in this regard; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI J AG DISH TYTLER) :   (a)  to (d) 
Yes. Sir. The Government has been con-
templating to involve Private Sector including 
NRI's in construction, maintenance and 
operation of fee-based facilities on National 
Highways. Pending realisation of the decision 
in this context, a Memorandum of 
Understanding (MOU) has recently been 
signed amongst the Government of India, 
State Government of Maharashtra and 
Infrastructure Leasing and Financial Services 
Limited (IL&FS) for taking up Panvel Bypass 
on N.H. No. 4 in Maharashtra on Build, 
Operate and Transfer (BOT)  basis. 

 


